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,Honfble;ﬁhri;A.K,Sinha,wmembar‘(3) »
Hon'ble Shri K.0. Saha, Membar (A) - \‘
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Let it bs placed on 7.12.93 for hearing.

inha)
Member (A) - Member (J)

LR TN

Hon'ble  Shri A.K. Sinha, Member(3J)
Hon'ble shri K.D, Saha, Memser (A)

The applicants' lawyer prays for time
to amend the petition since some of the respondents
have already retireed from service. Let this Case be’
adjourned to 24,1.94,

(K.D.Saha) ‘ : ’ " (R«K.Sinha)
Member (A) Member (3

Hon'ble Mr. Justice B.C. Saksena, V,C.

. ’ Hon'ble Shri K.,D, Saha, Member (A)
! S e — T
. ‘The learned counsel for the applicant'prays for
B three uesks time. List it on 21.2.94¢
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Hon'ble -Shri A.KeSinha, Member{J)-

Hon'ble ShFi K.D. Saha, Member {A)

ASapr;ye&.fur‘by the learned ceunsel for

the applicant, the case is adjourned to 7¢3.94,
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Hon'ble Mr. A,K.Sinha, Member (J)

Hon'ble Mr, K.D.,Sinha, Member (A)

None appears. Adjourned toell.5;1994r
5 (KW (a.x.sinha )
- . .K.Sinha )
SKS Memts€r (A) _ Member (J).

Hon'ble Mr Justice B C .Saks=na, V.C,

e

Hon'ble Mr. K D Saha, Meamher (A)

The learned counsel for the applicant haé
flled an apollcctlon for deletion of the respondent;”
and subStltutlon of otherd persons working in the

post on which responaents were working. The applica

has been returned to the learned counsel for the

apolicant since the nam¢é of the érésent incumbents
have wrongly been indicated in the application. . {
The case shall be listed on 29.6.94., It will be open'
to .the apalicant to file a fresh application. |
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"D.Saha} (B .C.Saksena)
" Member (&) ) _ V1ce~Cha1rm
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' CCPA-40/93

7/29.6.94 - Hon'ble Shri K.D.Saha, Member (A)

Adjourned for hearing to 31.8.94.
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, | _( xpiSana ) o
| SKS .7 Member (A) o

8./ 31.8.94, Hon'ble Mr. Justice R.K, varma, y,C,

Hon'ble Shri K.D, Saha, Member (A).

© 3hri $.N, Sahay, the learned counsel for the
‘aﬁplicént, Tuo‘weekq ﬁime is alloued to the petitiocner's
coungel for filing appropriate apglication for making
i necessary correction in the main applicaticn, List this

| - case on 3.10.94 forhearing,
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(KoDo Saha) . . (R.X. VYarma)
/ces/ b Member (A) Vice=chairman
— | | ' ' vV .C
3,10,1994 B Hon’ble Mr, Justice R.K.Varms, o

————

Adjourned to 4.11,1994,

. . (R.K ovama) .
MA : Vice-~ Chairmeaen
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10/04.11.94 Hon'ble Shri A.K.Sinha, Member (7)
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Adjounned to 19/12/94.
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(A.K\Sinha)
SK : Member (J)
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19,12, 94 HQn ble Mr, Justice R.KeVarma,V,C,
CH Hon'blz Mr. K.D. Saha, Member (A)

¢ Mr. S.N,.Sahay, lsarned counsel for

the applicents prays for time to file
applicacion for amendment in the array of
of respondents. Three weeks' time as @&gead

prayed for is allowed. List this case on
15.2,95,
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Saha) _ A\ armé
Member (A) Vlce\uhalrmap

12 _
16,2, 95 Hon'ble Shri K.D., Saha, Member. (A)

Adjourned to 20,3.95,
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15.5.95
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 CCPA - 40/93

Hon'ble Shri ALK, Sinha, Member (3J)

Hon'ble $hriK.D. Saha, Member (A)

None for the applicant. The name of the counsel
mentioned in the list anainst the serial No. 19 is wrongly

mentioned. In placse of Shri S.N: Tiwary, it should be

S.N. Sahay, The office to nots it. The cass is adjourned

to 13.5.95 for hearing.
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(KeDe Saha) + . - . . : (A.K. Sinha)
Member (A) o ' Member (3J)
Hon'ble Shri A.K.Sinha,,ﬁember(aj Do /]
"Hon'oble shri N, Sahu, Member(A) b
= . | AP TN ‘k‘&?\\ ' Jg
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Ad journed to 1.6.95. ‘ 7
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15
Te6,95

Cm

for the applicant
to file M, A,

16/13.7.1995

- MBS,

17/24.7.1995

MBS,

G

Hon'ble bhrl Ao K Sinha,
b §

Hon'ble Shr; N, emeer (3)

_Sehu, Member (4)

At the request of the learﬁed coungel
three yeeks'! time is alloue

d
List thls Case on 13,7,95,
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éemSZ?U%A) (ABK;Sinhé)
Member (J)

Hon'ble Mr. A.K,Sinha, Member (J)
Hon'ble Mr., K,D, Saha, Member .(A}

The name of the counsel should be Shri
S.M.Sahay, As prayed for, a week's time
§ is allowed, List it oﬁ 24.7;1995.

, |
{ K,D,Saha ) : ' ( A(}i Sinha ) -
Member (A)

Mcmber (J o

Hon'ble Mr. A, K.Sinh&, Member (‘JI
Hon'ble Mr. N.S&hu, Member (A)

AN
——i

This CCEA relates to non complidince of order
passed in 0.A,-5/90. The name of the l3wyer in this
case has wrongly shown as S,N,Tiwari. It should have

been S, N,Sahay. Accordingly, office is directed to
 correct it and list on 22,9.1995.

Sl ., \)&

( N.Sehu ) ( A, K, Sinha )
Member OA) Member {(J)




